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What about my question ?

Mr. DEPUTY-SPEAKER : Action
will be taken on whatever you have
said, and they will inquire into it.
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SHRI RAM VILAS PASWAN :
Where is the defence lawyer 7 Is there
any defence lawyer there.

MR. DEPUTY-SPEAKER : He is
telling you the procedure. Should you
not listen to him ?

SHRI P.K. THUNGON : About
the two specific cases which you have
mentioned, it has already been stated
by my hon. senior colleague that we
would look into their cases about Ram
Vilas Paswan and Meghu Sada. So,
we will get those cases looked into.

SHR1 RAM VILAS PASWAN :
Will you inform the House after that ?

MR. DEPUTY-SPEAKER : Mr.
Paswan, he said he would look into it
and get a reply.

SHRI RAM VILAS PASWAN :
Who will reply ? Is it the Minister or
the officials ?

MR. DEPUTY-SPEAKER : You
leave it to the Dcpartment. There is a
procedure.

SHRI P.K. THUNGON : He
knows it very well that when I say
‘we will get them looked into’, we will
certainly inform. Are you happy now ?

(Interruptions)

13.20 hry.
MATTERS UNDER RULE 377

(D Need to check the growth of illegal
and fake finanance and savings
companies in the cotutry.
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. (1) Need to direct the Kendriya
Vidyalaya Sangathan to take up
construction on the plot . allotted
to them at Cuttack.

SHRIMATI JAYANTI PATNAIK
(Cuttack) : Under Rule 377, 1 make
the following statement.

The Government of Orissa has
provided 5 acres of land to Kendriya
Vidyalaya Sangathan for construction
of central school building a Cuttack.
Instead of starting construction on the
site leased out to them, the sangathan
has now come up with a requisition
for allotment of additional 7 acres of
land. The land alrcady allotted to them
inside the Barabati fort is a very valu-
able piecce of land. It may not be
possible to provide additional land by
the State Government at this site. At
present the central school at Cuttack
has been functioning at the old circuit
house. Apart from the fact that the old _
circuit house is very badly required
for accommodation of the visitors and
officers, the central school c¢an hardly
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accommodate 'any further clagses which
will open from the next academic
session in that building. The attitude
of the sangathan has created discon-
tentment among the people of the city.
The central school has submitted an
ultimatum to the cffect that the
admission to class I during 1984-85 will
be stopped if the State Government do
not' provide more accommodation by
31st March, 1984. Unless the central
schoo! building is constructed, the fate
of the students of the Cuttack central
school will hang in the balance.

In view of this, I request the
Minister of Education to direct the
sangathan to take up the construction
work on the plot allotted to them by
the State Government forthwith,

(iif) Need to improve amenities in the
Railway Colonies in Danapur.
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